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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

App'ication No.0 	 of 200 c 

Applicant(s). 	 Respondent 	................................  

Advocate
. 	

. p 	 Advocate 
for Applicant (s)..... . 	. ...................................for Respondent(s) .............. .. ............................. .............. 
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NOTS OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Qrited 31.L.*5 
Heard 14r.D.P.Dhalgamant,Ld.Counsel for the appli-

cant. 

A copy of this O.A. has been served on Mr.U.B. 
c\4*Qc i 

hapatra,Ld.Sr.Stanciing Counsel, fsr the Respondents. 

The applicant in this O.A. has disclosed that 

he has filed an appeal before the Competent Authcri- 

ty 	Lrect.r of Postal Services, Derhampur Divii 

sion on 13.11.$ but the sane appeal has not till 

date been disposed of by that authority. 

Being agreived he has approached this Tribuaal 

/ 	 in this O,A. 

/ 	 In the appeal the applicant has raised certai 

/— 	 t 
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Orders of the Tribunal 

issues regarding denial of reasonable •p':tumity to 

him in the departmental enquiry. As he hs raised 

h.e vital issue which needs to be decided by the 

Appellate Authority, it would suffice if t direction I 

issued to the Appellate Authority to dispose of the 

appeal dt4I.13.11.04 filed by the applicant before 
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action as directed above. 

the authority within a period of N days from the 

date of receipt of this order and the Appe'late order 

should be a speaking and reasoned one, 

With the above direction this O.A. is disposed of 

at the admission stiaçe. 
/. 

A copy of this order, a1u with O.A. be hMcd 

-over to the Appellate Authority for further necessary 

(a) 
	

V/ice chairman 


